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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERA
; HYDERABAD ‘

]

0A 212/95

Dt.| 24th Feb. [1995
| |

Retween ‘

Shri R. Srinivasa Rao : Applicant
And

The Chief Commissioner of
Income-tax, Andhra Pradesh, ! -
8th floor, Aayakar Bhavan,

Bashirbagh, Hyderabad Respbndents

Counsel for the applicant -: Shri G.V.R.S. Vargprasad Ra

Counsel for the Respondents: Shri NiV. Ramana

Coram
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Hon'ble Justice Shri V. Neeladri Rag, Vice~Chalrman

Hon'ble Shri R. Rangarajan, Member (Admn.)
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Chief Commissioner of Income Tax, A.P., 8th

floor, Aayakar Bhavan, Basheerbagh, Hyd.

One

gopg_tp Sri. G,V,R,S,Varaprasad Rao, advocate,

, Hyd,

copy Tv sri, N,V,Ramana, Addli, OGSC, CAT, Hyd.
copy te Library, CAT, Hyd,

spare copy.
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oa 212/95
{ A3 PER HON'BLE JUSTICE SHRI V. NEELADRI RAOQ,
VICE-CHAIRMAN J

+ Heard shri ¢.V.R.S. Varaprasad, learned

counsel for the applicant and Shri N.V. Ramanag

*

learned standing counsel for the Regspondents.

"

2. The applicant herein is she sﬁn of Shri

R. Venkataswamy, who retired from service as watchman

in Income Tax department on medica| grounds.

This OA was filed seeking declaratijon that thg action
O TIe KESUULIUEIIWE 413 Ly je— ——r-g U

J highly
applicant for compassionate appointment is/arfitrary

and unjust and for consequential d%rection to

the Respondents to appoint him in 4 suitable gost

in the Income Tax department in A.P. State.

3. The despned counsel for the ayplicant fai
e

1.8 Lln e wriana AF the -indrs@r!“rent of the

irly

Apex

court in 1994 1 SCC 192 (Au@ﬁtor Géneral Vs. Anantha

|
Nageswara Rag) the applicant is noF entitled ¢

compassionate appointmentrfor the compassionate

appointment is limited only to the son/daughte

widow of the employee who died whille in servig

and that benefit is not now available to the S

daughter/widow of one who retired on medical

grounds.

4. Accordingly, this OA is dismi

admission stage itself. No costs./ '

(R, RANGARAJAN) (V. NEELADRI RAQ
Member (Admn.) Vice~Chairman

Dated the 24th Februsry, 1995
Open court dictation A% /;
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